vuwms OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.15/AM20
(HELD ON 0§.01.2020)
UNDER THE CHAIRMANSHIP OF
" SHRI VIJAY KUMAR, ADDL. DGFT

Meceting No. 15/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing -
with ‘Chapter 39 and 40 of ITC (HS) Code’ held on 08.01.2020, under the
Chairmanship of Shri Vijay Kumar, Addl. ‘DGFT, Directorate General of
Foreign Trade, Department of Commerce, Udyng, Bhawan New Delhi-110011.
Following attended the Meeting:

1) Shri Nand Lal, Consultant, DPIT'T

2) Shri Shaish Kumar,. Technical Expert (C onsultant), BGFT
3) Shri D.N. Mathur, Technical Expert (Consultant), DGF'T

4) Shri Dilip Kumar, DDG

5) Shri Ashok Chander Bhatt, FIDO ¢

Following arc the decisions of the Norms Committee after deliberation
and RA concerned shall take consequential action as per Foreign Trade
Policy/Procedurces:

The Committee approved the minutes of Norms Committee -VI1I Meeting
No. 12 dated 20.11.2019 since uploaded on DGFT website.

MANUAIL CASES

Case No. A-165 M/s Kanam Latex HQ F. No. 01/87/162/ Status:

Industries Pvt. Ltd,,  [00003/AM19/DES-VII Deferred-
(EOU)

NC No:15/AM20
Dated: 08.01.2020

|
|
|
'i'
|
_

Subject: Request for Fixation of Standurd Input-Output Norms (SION).

Decision: The Commitice considered the case as per agenda and decided issue deficiency letier ta the
authorization holder for sibmission of the following information and deferred the casc:-

a) Reason with justificaiion for indicaling twe types of processing Aids onc at imported column and
another at indigenous colwim )

by When Natural Latex Rubper{60% DRC) of 85,59 Kg is being Lx\k.,d then how the total quantity of
end preduct becomes 100K g with using 60% DR, therelere again rcqucstcd to pive complete
calculation for requiremciit of raw materials with material balance -
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c) A copy of ad héc- norms fixed by tie conteined SEZ/MSMI: for the export of pre-powdered
surgical latex gloves and powder {ree polymer coated surgical latex gloves

d) Production ofcxport‘f)f(')ducl vis-a-vis consumption of raw materials for three years duly certified by
Chartered Accountant

Case No. A-166  M/s R.R. Kabel Ltd " HQ K. No. 01/87/050/ Status:
G$0296/AM18/DES-VI Deferred .

NC No.:15/AM20 ||[Adv. Lic. No. and Date/RA F. No.
Dated: 08.01.2020 [|0310814941 D1:31.07.2017  [03/95/040/00917/AM17

Subject: Fixation of n'umrs in respect of Advance Authorization No. 0310814941
Dated: 31.07.2017. '

Decision: The committec considered the case as per agenda and noted that a D1, was issued to the
firm . However, {irm has not replied the DI Therefore, committee decided that a final reminder to firm
in this regard may be issucd and deferred the casc

Case No. A-167 M/s Minda TG Rubber Pvt. [HQ F. No., 01/87/050/ Status:
Ltd 00164/ AMIYDES-VII"  |Deferred

NC No.:12/AM20  |Adv. Lic. No. and Datc|RA E. No.
Dated: 20.11.2019 (0510406014 1Dt:28.03.2018 05/24/040/00642/AM 18

Subject: Fixation of nomrs in respeet of Advance Authorization No. 0510406014
Dated: 28.03.2018.

Decision: The Committee considered the case as per agenda and decided to issue deficiency letier to
the autherization holder for submission of the following information and deferred the case:-

a) Manufacturing process shnwing-cach raw material in process flow chart and also composition of
export produet i.c. separaic weight of Rubber parts and  other materials and also total weight in Kg.
lerm

b) Generic name of Import Item Ne. 13 1o 16 with its function

¢y Complete calculation of requirement of cach raw material both imported and indigenous for
manufacture of export product piving justification of higher wastapge of 30-40%

d) Production of the export product with corresponding consumption of all the raw matcrials duly
certified by Chartered Accountant for the last three years.

Case No. A-168 M/s Pune Mctagraph HQ F. No. 01/87/050/ Status:

0G051/AMI7/DES-VII Deferred

Ady. Lic. No. and Date|RA F. No.
3110066027 D1:03.03.2016 31/83/040/00159/AM16

NC No.:12/AM20
Dated: 20.11.2019
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Subject: Fixation of norms in respect of Advant,c Authorization No. 3110066027

Dated: 03.03.2016.

Decision: The committée considered the case as per agenda and noted that a 121 was issued to the firm
- However, firm has not replicd the DI Therefore, committee decided that a final reminder to firm in
this regard may be issued and deferred the case

Case No. A-169 M/s Expanded Polymer HQ F. No. 01/87/050/ Status:
Systemns Pyvt. Ltd 00054/AM19/DES-VII  ||Approved

NC No.:12/AM20
Dated: 20.11.2019

Adv. Lic. No. and Date
0310818673 1>t:23.01.2018

RA F. No.
03/94/040/00818/AM18

Subjeet:

Fixation of nomrs in respect of Advanee Authorization No. 0310818673

Dated: 23.01.2018.

Decision: Based on the examination of the casc of firm by Technical Expert (Consultant {DNM}) in
File No. 01/87/050/00054/AM19, the Commitice decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT ITIEM QUANITY
Blended Polyol
y > alie A 1ede 3
( Eicopuf X 632 bf) IKg | Phthalic Anhydride 0.0442K g
Diethylene Glycol 0.102Kg
Propylene Oxide 0.398Kg
; Dichlorofluroethane ( HCFC
141 b) G.206Kg
Dimethyleyclohexylamine 0.00410K g
Pentamethyldiethylenetriamine 0.000342Kg
Note: ‘
(1) Import item no. 4 i.c. Dichlorofluroethane ( HCFC 141b) is an Ozone Depleting
Substance and the firm has to fulfi] all statutory requirements under the Policy of
Qns.
{(11) Above norms arc subject to Policy Circular No. 52(RE-08)/2004-2009 dated
06.01.2009.
RA may take consequential action as per Policy / Procedures

Dated: 20.11.2019

(0310819146 1>1:14.02.2018

03/94/040/00747/AM18

Case No. A-170 M/s Expanded Polymer HQ ¥. No. 81/87/050/ Status:
‘ Systems Pviltd 00083/ AMI19/DES-VIT Approved
NC No.:12/AM2¢  |[Adv. Lic.” No. and Date[RA F. No.

Sub]ccl Fixation of norms in respeet of Advance Authorization No. 0310819146
Dated:14,02.2018.
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Decision: Basced on the examination of the casc of firm by Technical Expert (Consultant {IPNM}) in
File No. 01/87/050/00083/AM19. the Cordihitice decided to adopt following norms:-

EXPORT I'I‘l}IM. QUANITY [IMPORT ITIEM QUANITY
Biended  Polyol  (
Ecopuf PLE 7504 bf') 1Kg | Phthalic Anhydride 0.163Kg
Diethylene Glycol 0.148K¢
Propylene Oxide 0.2533Kg
Dichlorofluoroethane ( HCFC
141 b) 0.1198Kg
Penthamethyldicthylenctriamine 0.0045K g
o Tricthyl Phosphatc 0.0445K ¢
Note:
(1) Import item no. 4 ic. Dichlorofluroethane ( HCFC 141b) is an Ozone Depleting
Substance and the firm has to fulfil all statutory requirements under the Policy of
oDs. |
(i1) Above norms are subject to Policy Circular No. 52(RE-08)/2004-2009 dated
06.01.2009. "

RA may take consequential action as per Policy / Procedures

Case No. A-171
Systems Pvt.Ltd

M/s Expanded Polymer

HQ F. No. 01/87/050/
00055/AM15/DES-VII

Status:
Approved

NC No.:12/AM20  ||Adv. Lic. No.

Dated: 20.11.2019

and Date
0310818669 D1:23.01.2018

RA F. No.
03/94/048/00819/AM18

Subject: Fixation of nomrs in respect of Advance Authorization No. 0310818669

Dated:23.01.2018.

Decision: Based on the examination of the casc of firm by Technical Expert {Consultant {D\‘V[‘) in
File No. 01/87/050/00055/AM19, the Commitlee decided to adopt following norms:-

EXPORT I']'EM QUANITY IMPOR'T I'I'I{ZM QUANITY
Blended Polyol
- . 1Kg | Phthalic ide 0.0442K
( Ecopuf X 632 bf) g | Phthalic Anhydride g
Diethylene Glycol 0.102Kg
Propylenc Oxide 0.358Ke
Dichlorofluroethane ({ HCEFC
0.206Kg
o 141b) e
imethyleyclohexylamine ) 0.00410Kg
Pcnt‘amcthyidic’th‘y]cneh'iamine 0.600342K g

4

e fastm qmrvnu 1P KUMAR

99 “—‘“W o <7 SgTIR/Dy. DGFT

Ll 'EII
Mintstry of Commarc.a & Industry
g

Udyog Bhav.an Faow Delitl

e, T e




Note:

ODS.

06.01.2009.

(i) Import item no. 4 i.c. Dichlorofluroéthance ( HCFC 141b) is an Ozone Depleting
Substance and the firm has 1o fulfil all statutory requirements under the Policy of

(11) Above norms are si1bjccl' to Policy Circular No. S2(R¥-08)/2004-2009 dated

RA may take conscquential action as per Policy / Procedures

Case No. A-172 M/s Pune Metagraph

Status:
Deferred

HQ F. No. 01/87/050/
00001/AM16/DES-VII

NC No.:12/AM20
Dated: 20.11.2019

Adv. Lic. No. and Date
3110065375 Dt:06.04.2015

ii/\ ¥. No.
31/83/040/00258/AM15

Subject:
Dated:(16.04.2015.

Fixation of nomrs in respeet of Advanee Authorization No. 3110065375

Becision: The committee considered the case as per agenda and noted that a 171 was issued to the firm
. However, firm has not replied the D1 Therefore, commitice decided that a final reminder to firm in

this regard may be issucd and deferred the casce

Case No. A-173  ||M/s Cikautxo India Private |HQ F. No. 01/87/050/ |IStatus:
Limited . 00199/AM16/DES-VII Approved

NC No..14/AM20 ||Adv. Lic. No. and Date|RAF.No.

Dated: 18.12.2019 (13110065522 dt 01.07.2015  1131/83/040/00043/AM16

Subject: Fixation of norms

Specification}

Decision : Based on the examination of the case of firm by Technical Jixpert (Censultant
{SK}) in File No. 01/87/050/00199/AM16, the Committee decided to  ratify the license as
under:-
LEXPORT ITEM QUANITY IMPORT ITEM ‘QUANITY
I BRACKIET
1350003 (CIK-
Shaped Hoses ! o 310648) . .
RDPSEA0C0050L00 | S0C00Number 110 10006020 fof Net 1o Net
Relevant

P1} Tube

THPUSHO009T6100 | |3 1200Number

2. SPACE SAVIER
CLAMP
1200000034 [of
Relevant
Specification}

13162312
Net to Net

Nylon Tubcs

TDFSKAQ00321.00 2128C00Number

3. POPP
CLAMP+BLUL
HANDY CLIP
13250898
1200000041 {of
Relevant
Specification}

Nct to Net

5
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Radiator Hose- Inlet
RDTOLAO007761.00

A1000Number

4. METALLIC INOX

| PIPE

DRAW.NQG.5557975

] o
1200000067 {of
Relevant Diameter &

_Specification}

Net {0 Net

Radiator Hosc-
Qutlet
RDTOLAOCO77VI.00

102000Number

5. CORRUGATED
HOSE CIK
5284201Y
1200000068 {of
Relevant Diameter &
Lengtht

Net to Nt

TOC Hoses
RDTOLAGGOTTRLOO

51410Number

6. CORRUGATED
HOSI: CIK
5284101Y
1200000069 { of
Relevant Diameter &
length }

Net to Net

Heat resistance Hose
RDCSLAGDOG361.01

7000Number

7. SLEEVIENYL
BRAIDED
39X550MM 0021581
1200008175 {of
Relevant
_Specification}

Net to Net |

Silicon Hosc
RDCSLAQCO9541.01

3000Number

8 YARN 1100
DTEX 7120
ARAMID
12000002006

“1.05Kg/Kg content in-

cxport product

% YARN
POLYESTER 1670
DTEX 60 T/M 2"
1200000209

1.05Kg/Kg content .in:
cxport product

10. YARN 1680

content  in

TUBL GA2-A
DN.30X138MM
1200000380 {of
Relevant
_Specilication}

IYFEX 1008 490 1.05Kg/Ke
ARAMID cxport product
1200000340

11 HEAT

PROTECTION

Net to Net

12, SLEEVE HEAT
SHRINKARLIE
TUBING 1355-32.0
1200000440 { of
Relevant Diameter &
Specification}

Net to Net .‘

13, SLEEVI HEAT
SHRINKABLE
B55(30%)-50.8-NE
1200600441 {of
Relevant
_Specification}

Net to Net,

4. NOMEX YARN
430,1780X2 DTEX
Z90

1.05Kg/Kg content in’
cxport product
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1200000480 {Meta
Aramid Polymer}

15. SL.EEVE
BRAIDE HOSE
39MM ROLL -
1200000526 {of
Relevant
_Specification}

Net to Net |

16. CESV 010 TLL HP
NOTR

1100000077 {Polypht
hala Midc}

1.05Kg/Kg content in
cxport product

U7 PUTUBE RED
1100006080 {of
Relevant I)Jam(,l(.r}

Net to Net

18, PUTUBE
BLACK
1100000081 {of
Relevant Diameter)

Net to Net -

1. PUTUBE
YIELLOW
1100000082 {of
Relevant Diamcter}

Net to Net

20. IAD6 (41213120}

NATURAL 1.05Kg/Kg content in-
1106000140 cxport product
{Polyamidc}

21. EM630-H\Natural

1,],00000160 . 1.05Kg/Kg content in
{Thcrmoplastic exDOrt product
Copolyester portp

Elastomer)

22. NYLON
GRANULES PAL2 -
ALSN O P302 TL
1100000252

1.05Kg/Kg ‘contcnt in
export product

23, RILSAN BESN
PAGTL BLK (PATL
BLK)

1100000283
{Polyamide}

1.05Kp/Kg content in |
export product N

24, RILSAN TL %\
P413 TLL NOIR
1160008292 { Polyami
det '

1.05Kg/Kg content in |
export product

25. NORDE]L 4760
1100000101 {EPDM
Ter Polymer}

1.05Kg/Kg content in

export product

26. ELASTOSIL R
760/70

1100000199 {Silicone
Rubber} ™

1.05Kg/Kg content in
export product

RA may take consequential action as per Policy / Procedures

Case No. A

-174_|[MJs FPI Industries Pyt |[HQ F. No. 01/87/1

150/ Status:
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1td.

 [[00003/AM17/DES-VII

Approved

NC No.:15/AM20
Dated: 08.01.2020

Adyv. Lic. No. and Date

RA K. No.

Subject: Fixation of norms

Decision

Based on the technical comments of Department for Promotion of Industry and Internal

Trade furnished vide their communication No. P-47011/11/2020/~TSW dated 03.01.2020, Commilice

decided to ratify license as under:

S.N. EXPORT ITEM QUANITY IMPORT ITEM QUANITY
1. Surface mat 30
gsm - 1000 /Surface
veil 30 gsm - 1000/
CONC REDUCER C-Glass surfacing
DEO/SO PNI0 411 . veil 30 gsm - 1000 1.05Kg/Kg content
l CONCENTRIC 18.000Number Surface mat 30 gsm - | in Export Product
REDUCER 1000 /Surface veil 30
gsm - 1000/ C-Glass
surfacing veil 30 gsm
- 1000
2. {160-00010-48)
CONC REDUCER Nexus surfacing Veil
D100/50 PN10 411 44 GSM In 48" W 1.05Kg/Kp content
2 CONCENTRIC 3000 Number (100-00010-18) in I'ixp%)rt Ib’mducl
REDUCER Nexus surfacing Veil
44 GEM In 18" W
3. Chop stand Mat
EMC 450g-106G0 mm
CONC REDUCER / Chop stand Mat
DI00/65 PN10 411 . EMC 300p-1000 mm 1.05Kp/Kg content
3 CONCENTRIC #.000 Number . Chop stand Mat in Iixpor! Product
REDUCER EMC 450g-1000 mm
/ Chop stand Mat
1:MC 300g-1000 mm
4. Woven Roving
580G -1000MM /
Woven Roving
610G-100MM /
Woven Roving
580G-1300MM /
CONC REDUCER Waoven Roving 800G
DI10G/BOPNIO AT -1250 MM 1.05Kg/Kg content
4 CONCENTRIC 4.000 Number Woven Roving 580G | in Expi:)rf. Product
REDUCIER -100MM / Woven
Roving 610G-
1G0MM / Waoven
Roving 580G-
1300MM / Woven
Roving 800G -1250
MM
CONC REDUCER > Vinyl Lower Resin
5 D150/80 PN]O 411 9.000 Number i?l,z?(r;cc:}:m - 'Dcr;E:nc 1.05Kg/Kg content
CONCENTRIC ’ ) ) in Export Product
REDUCLR A11-350 .
Vinyl Ester Resin
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swancor 901 / Vinyl
cster resin - Derakane
411-350

6.Butanox LPT - IN

30K g nourytainer /
CONC REDUCIER I.Eutam)x M-5030Kg 432.490Ky subject
6 DI159/190 PN1G 411 2,000 Number jerrycan o 1% FOB value of
CONCENTRIC ' Butanox LPT - IN - 0;’1
REDUCIEER 30K g nourytainer / P
Butanox M-50 30Kg
jetrycan
7. Hoop Roving
DUCT CONC ]':?f;)g‘f’;_li‘;%g‘_“
REDUCER D200/80 . gl o
. PN 3000 Number ] I"BS(’”_P.('] .1.051(;:/}(;3 content
1 [Ty Hoop Roving in Export Product
CONCENTRIC bk
REDUCER 1200tex 1E-Glass
LA EDR 17-1200-
PL/3SGPG
CONC REDUCER .
; D200/I00 PNIOATL | oo 8. Cobalt 120] i},M}l:éfi V;‘Ei“(‘;‘r
CONCENTRIC AU Numbet Cobalt o 0;’1
REDUCER P
CONC REDUCER .
0 D200/ISOPNIGAIL | o oo 9. Cabosil f:??;‘gﬁsﬁ:ﬁslor
CONCENTRIC VT RHImBe Cabosil o m‘j1
REDUCER ' p
CONC REDUCER
o |DsonsopNioan | o 10. Acctone E;L‘i‘l“dﬁi b
CONCENTRIC L R Acctone iveny
REDUCHER 5
CONC REDUCER
D250/200 PN10 411 ) 11. Parafine :
11 CONCENTRIC 4.000 Number Parafine 5.783Kg Subicct
REDUCHER L s
CONC REDUCER 0"2(,0
D300/256 PN19 411 _— 12. BYK e
12 CONCINTRIC 2.000 Number BYK 13.386Kg LSII.:L
REDUCER .
¥ B 3
CONC REDUCER 13 Ultes Violot export
D350/250 PN10 411 o
13 AT 1Ty Ty 2.000 Number Inhibitor 053]
CONCENTRIC Ultra Violct Inhibitor
REDUCER ©
CONC REDUCER
12350/300 PN10 411 ‘
14 CONCENTRIC 2.000 Number
REDUCER
CONC REDUCER
14007250 PN10 411 _
15 CONCENTRIC 1.000 Number
REDUCER -
CONC REDUCER
D400/300 PN10 411 o
16 CONCENTRIC 1.000 Number
REDUCER
CONC REDUCER
DAS6/250 PN10 411 i ‘
17 CONCINTRIC 2.006 Number
REDUCER
18 63/0- CONC 1.000¢ Number
g
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REDUCER
DA50/300 PN10 411
CONCENTRIC
REDUCER

DUCT CONC
REDUCER
DA50/350 PNI
CONCENTRIC,
REDUCER

1.00G Number

20

CONC REDUCER
D506/400 PN10 411
CONCENTRIC
REDUCIER

1.00¢ Number ) |

21

DUCT CONC
REDUCER
12500/450 PN
CONCENTRIC
REDUCER

1.000 Number

22

CONC REDUCER
D600/400 PN10 41 ]
CONCIENTRIC
REDUCER

1.00C Numbcer

23

CONC REDUCER |

D600/500 PNIO 411
CONCENTRIC
REDUCER

1.00C¢ Number

24

CONC REDUCER
D750/500 PN10 411
CONCIENTRIC
REDUCIER

1.000 Number

25

CAP IDN80 PN10
411
CAP

4.000 Number

26

CAP DNI00 PN1O
411 :
CAP

1.000 Number

27

CAP DNISO PNIG
411
CAYP

4.000 Number

28

CAP DN200 PNIO
411
CAP

2.000 Number

29

DUCT CAP DN300
PN1 411
CAP

1.000 Number

30

ELBOW 45 DN40
PNIG 411
ELBOW

1.000 Number

EILBOW 45 DN50
PNIO 411
ELBOW

$.000 Numbcr

32

ELBOW 45 IDN8O
PNIO41]
RLBOW

55.000 Number

33

ELBOW 45 DNI100
PN1O 411
ELBOW

63.000 Number

34

ELBOW 45 DN100
PN10 470

3.000 Number
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ELBOW

s

ELBOW 45 DN150
PNIQ 411
ELBOW

83.000 Number

36

ELBOW 45 DN200
PNI1O 411
ELBOW

28.000 Number

37

ELBOW 45 DN250
PNID41]
ELBOW

55.000 Number

38

ELBOW 45 [IN250
PN10 470
ELBOW

10.000 Number

39

ELBOW 45 DN300
PN10 411
ELBOW

40,000 Number

40

ELBOW 45 DN350
PN10411
LELBOW

32.000 Numbher

41

ELBOW 45 IDN400
PNI10 411
LELBOW

4000 Number

42

LLBOW 45 DN4s0
PNI10 411
LLBOW

21.0060 Number

43

LELBOW 45 DNS00
PN10 411
LELBOW

5.000 Number

44

63/0- ELBOW 45
NG00 PN10 411
ELBOW

12.000 Number

45

ELBOW 45 D900
PlO 4}l
ELBOW

2.000 Number

46

ELBOW 45 DNI000
PN10 411 '
LELBOW

1.000 Number

47

63/0- LELBOW 90
DN40 PN10 411
ELBOW

10.000 Number

48

ELBOW 90 DNsO
PN10 411
ELBOW

95.000 Number

49

EILLBOW 90 DN65
PN1O AL
ELBOW

80600 Number

50

ELBOW 90 DNRO
PNI10 411
ELBOW

514.000 Number

51

ELBOW %0 DN100
PNI10 411
ELBOW

379,000 Number

52

ELBOW 50 DN1Q0
PN10 470
LLBOW

37.000 Number

53

ELBOW 90 DN150
PN10 411
LLBOW

401,000 Number

54

LLBOW S0DNIS0

2.000 Number

11
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PN10 470
L1L.BOW

55

ELBOW 90 DN200
PN10 411
LLBOW

206.000 Number

56

ELBOW 90 TIN250
PN10 411
ELBOW

173.000 Number

57

ELBOW 90 DN250
PNI10 470
ELBOW

18.000 Number

58

ELBOW 90 DN300
PNIO 411
ELBOW

54.000 Number

59

LELBOW 90 DN350
PNLO 411
ELBOW

52.000 Number

60

ELBOW 90 DN400
PNIO 411
ELBOW

13.000 Number

ELBOW 90 DNA450
PNI10G 411
ELBOW

17.000 Number

62

ELBOW 9G IDN500
PNIO 411
ELBOW

12.000 Number

&3

ELBOW S0 DN60O
PN10O 411
ELBOW

2,000 Number

64

LELBOW 90 TYNS00
PNI10 411
LELBOW

3,000 Number -

G5

LLCC REDUCER
D50/40 PN10 411
LCCENTRIC
REDUCER

6.000 Number

66

LCC REDUCER
DEO/SO PNI0 411
ECCENTRIC
REDUCER.

27.000 Number

67

ECC REDUCER
D100/50 PN10 411
ECCENTRIC
REDUCER

2.000 Number

ECC REDUCIER
DI00/65 PN10 411
ECCENTRIC
REDUCER

2.000 Number

69

ECC REDUCER |
D100/80 PN10 411
HCCENTRIC
REDUCER

37.000 Number

70

ECC REDUCKER
[2125/100 PN10 411
ECCENTRIC
RIEDUCER

1000 Number

71

JICC REDUCER
D150/50 PN10 411
LECCENTRIC

2.000 Number
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RENDUCER " T

ECC REDUCER !
D150/80 PN10 411 A _
72 ECCENTRIC 7.000 Number
REDUCER

1:CC REDUCER : ‘l\‘\t L
DI50/100 PNI1Q 411 ; .
73 ECCENTRIC 28.000 Number
REDUCER

1ECC REDUCER
1D200/100 PN10 411
74 ECCENTRIC 8.000 Number
REDUCER

LECC REDUCER
D200/150 PNIQ 411

J v
75 ECCENTRIC 16.000 Number
REDUCER
ECC REDUCER , y
D250/100 PN10 411 he
6| pccENTRIC 2.000 Number
REDUCER

ECC REDUCER
D250/150 PNIG 411 .
77 FCCENTRIC 5.000 Numbcr
REDUCER

ECC REDUCER
D250/150 PNi0 470
78 ECCENTRIC 3.000 Number

REDUCLER

DUCT BCC
RIEDUCER
79 13250/200 PNj 4.000 Number — i[,p»
ECCENTRIC
REDUCER

DUCT EGC
REDUCER
80 D250/200 PN 3.000 Number
ECCENTRIC
REDUCER

FLANGE DN 50
ASMI: 150 PN10
417

FLANGE DN 50
ASMI: 150 PN 10
411 1w

81 446.000 Number

RA may take consequential action as per Policy / Procedures

ONLINE CASES

r(jasc No.:30/25/87- [Party Name: STERA Mcet No/Date:15/87-  [Status:
ALC1/2018 ENGINEERING INDIA - |ALC1/2019 Deferred

l1 : PRIVATE LIMITED 08.01.2020

| [HQ File RIA File T e No/Date:0410160835
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I:OIIS’HOSO/O F22T/AMI9/ 204/24/040/001 00/AM 16/ [24.07.201 5

Decision : The commitice considered the case as pér agenda and noted that a 1. was issued to the
firm . However, firm has not replied the DL Therefore, conunitice decided that a final reminder to
firm in this regard may be issucd and deferred the case

u
Case No.:27/25/87- Party Name: SRF LIMITED  [Mect NofMate:15/87- Status:
ALC1/2018 ALCH2019 Rejected
[08.01.2020
HQ File [RLA File Iic.No/Datc:0410161052
:01/87/050/01224/AM 19/ :04/24/010/00032/AM 16/ 28.09.2015

Decision : The commiitce considered the case as per agenda and noicd that Hard Copy of the
application of the firm has not been received froms RA as well as from Firm despite repeaied
reminders. Therefore, committee decided to reject the case.

Case No.:390/24/87- Party Name: KATALINE Mcet NofMate:15/87- Status:

ALCH2018 " |INFRAPRODUCTS PVT. ALC1/2019 Rejected
i1, 08.01.2020

HQ File RILA Filc Lic.No/Datc:5010002226

Q1/87/050/01196/AM 19/ :50/24/040/0001 2/AM L6/ 20.10.2015

Decision :The commitice heard the represemative of the firm during Personal Hearing and noted that there
1s no matching between the export and import iterm. Therefore, committee decided to reject the case.

Casc No.:101/24/87- Party Name: RAJSTIA Meet No/Date:15/87- Status:

ALCIL2018 CHEMICALS PVT.LTD, ALC1/2019 Approved
08.01.2020

HQ File RI.A File : Lic.NofMate:3410042610

:01/87/050/00907/AM19/ :3424/040/001 68/AM | T/ 20.10.2016

Decision @ Based on the cxamination of the casc of firm by Technical Expert {Consultant
{IDNM}) in File No. 01/87/050/00507/AM 19, the Commiiice deeided to adopt following norms:-

EXPORT ITEM QUANITY * IMPORT ITEM QUANITY
MOBIFIED  MYLAMINE .
RESIN 1Kg | MELAMINE 0.300Kg

PARAFORMALDENYDE

(MINIMUM 91% PURITY) 0.500Kg
METHANOL 0.450Kg
PRECIPITED SILICA 0.300Kg
RA may take consequential action as per Policy / Procedures
Case No0.:375/24/87- Party Name: SAGAR Mect No/Date:15/87- Status:
ALC1/2018 POLYTECHNIK 1.TD ALC1/2019 Rejected
. 08.01.2020
HQ File RLA File Lic.No/Date: 2410042077
01/87/050/01 18 L/AMIY/ 2424/040/0001 5/AM 1T/ 26.10.2016

Decision : The committee considered the case as per agenda and noted that Hard Copy of the
application of the firm has nol been received from RA as well as from Firm despite repeated

reminders. Therefore, commitice decided 1o reject the case.
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[ [Case No.:138/24187- rParty Name: BASRUR - Meei No/Date:15/87- Status:
ALCI/2018 UNISEAL PRIVATE | ALCI/2019 BDeferred
LIMITED., 08.01.2020
HQ File RLA File Lic.No/Date:0710110989
:01/87/050/00944/AM 19/ :0724/040/001 74/AM Y 18.01.2017
Decision : The Commitice considered the casc as per apenda and noted that a DL was issued to
the firm by DPIIT. Therefore. commitice decided to defer the matier.  In the DL the following
information have been sought:
(1) Composition of Gasket of various type indicating import content of cach raw malcrial in the
cxport product. '
(ii} Complcte calculation for requircment of imported and indigenous items for manufacture of
cxport product.
(iii) Advance Authorization has been taken on dated 18.01.2017 therefore to give production of
cxport product viz-a-viz. consumption of ail the raw matcrial to till date duly certificd by Chartered
Accountani.
[ [Casc No.:180724/87- Party Name: SYNTHETIC  (Mect No/Dale:15/87- Status:
ALCI1/2018 PACKERS P 1TD ALCI12019 Rejected
08.01.2020
5 [HQYile T RLATL Lic.No/Datc:0710111 105
:01/87/050/00986/AM 19/ 0724/040/00233/AM 17/ 08.02.2017
Precision @ The commitice considered the casc as per agenda and noted that Hard Copy of the
application of the firm has not been received from RA as well as from Finm despite repeated
reminders. Therefore, commitice deeided to reject the casc.
- Case No.:214/24/87- Party Name: RAISHA Meet No/Date: 15/87- Status:
ALC1/2018 CHEMICALS PVT.LTD, ALLC1/2019 Approved
l08.01.2020
HQ Filc RLA File |Lic.No/Datc:3410043773
:01/87/050/01020/AM 19/ 34/24/040/00254/AM 18/ 03.01.20i8
Decision : Bascd on the cxamination of the casc of firm by Technical Expert (Consuliant
{DNM}) in File No. 01/87/050/01020/AM19, the Commitice decided to adopt following norms:-
8 EXPORT ITEM _QUANITY IMPORT ITIEM QUANITY
MODIFIED * MELAMINE
RESIN 1Kg | MELAMINE 0.300Kg
PARAFORMALDEHYDE
(MINIMUM 91% PURITY) 0.500Kg
METHANOL 0.450Kg
RA may take conscquential action as per Policy / Procedures
[ [Case No.:103/23/87- Party Name: PRISTINE Meet NofDate: 15/87-  [Status:
ALCIL/2018 MELAMINE LLP ALC1/2019 Approved
08.01.2020
HQ File RLA Filc Lic.No/Datc:3410043993
g |:01/87/050/00801/AMI9/ :34£24/0A40/002394/AM 18/ $22.03.2018
Decision © The commitice’ considered the case as per agenda and decided to ratify the license as
under -
| EXPORT ITEM [ QUANITY | IMPORT I'TEM | QUANITY |
15

TG RGEETE 4y SUR/Dy. OGFT
B9 @y AACRUTEI/DEFT
Ministry of Cornmores & Industry
T WEH, T A

Udyog Bhawan, Now Dmalhi



MELAMINE FORMALDEHYD): -
MQOULDING POWDIER | ; . - —_—
HAVING 30%WOOD PULP) 45000Kg MELAMINE POWDIR 25200Kg
WOOoD PULDP 13500Kg
RA may take consequential action as per Policy / Procedurcs
[ [Case No.:162/24/87- Party Name: PROPACK iMcet No/Date:15/87-  [Status:
ALC12018 INDUSTRIES(PROP, ALC1/2019 Rejected
KUNALPLASTICS PVT.  108.01.2020 '
1TT) |-
10 JHQ File RLA File Lic.No/Datc:0310820677

:01/87/050/00968/AM 19/

:03/95/040/010 14/ AM 1T/

26.04.2018

Decision
by a rcminder on
decided to reject the case

: The committee noted that a DL was issued to firm on 09.10.2019, which was ‘Followcd-

11.12.2019. However, fitm has not replicd l{) the DL. Therefore, committee

2

Statusm:‘

])Lusmn

01 /87/050;’00(44//\M 19/

05/24/04 0/0045 8//\\4 16/

20.11.2018

Case No.:9§;5ulm;’§:‘7‘- Party Name: VINYL TUBJS [Mect No/Date: 15/87-

ALC1/2018 PVTLTD., ALCH2019 Approved
08.01.2020

HQ File RLA File Lic.No/Dalc:0510408482

Bascd on lh{, ¢xamination ()Flhc case of firm by Technical Expert (Consultant {SK})

in File No. 01/87/056/00446/AM20, the Commiitee decided to ratify the license as under:-

. EXPORT ITEM | QUANITY IMPORT ITEM QUANITY
POWIER LOCK 1T
 PROWIELL PIPES 1000000Kg | PVC RESIN 1037245Kg
STABILIZER [RELEVANT} 24409K g |
IMPACT MODIFIER [RELEVANT) 24409Kg |
* PROCESSING AID |RELEVANT} 9581Kg
TITANINUM DIOXIDI 1765Kg
CALCIUM CARBONATE 2618Kg
RA may take consequential action as per Policy / Procedures
- Case No.:218/24/87- Party Name: PRISTINE iMcet No/Date:15/87- Status;
ALC1/2018 MELAMINE LLP i/\I C1/2019 Deferred
o (08.01.2020 .
|5 [HQ File RLA File Iic.No/Matc:3410044805 -
:01/87/050/01024/AMI1Y/ :34/24/0A0/00307/AM 19/ 08.01.2019

Decision : The committce considered the case as per agenda and decided to defer the matter for
exa'mination of the case by DPIIT

Meet No/Date: 15/87-

Case No.:270/24/87- Party Name: COSMO FILMS Status:
ALC1/2018 1.TD ALC1/2019 Deferred
13 08.01.2020
HQ File RLA File Lic.No/IJate:0310826832
O1/87/050/01076/AM 19/ :03/94/040/00957/AM19/ (5.02.2019
16
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Decision : The commitice considered the casc as per agenda and noted that a DL was issucd to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this regard may be issued and deforred the casce

W
Case No.:15/1/87- Pany Name: KINGFA Mecet NofDate:15/87- Status:
ALC1/2019 SCIENCE & - |ALC1/2019 Rejected
TECHNOLOGY (INDIA) 08.01.2020
LIMITED
HQ File RILA File Lic.No/Date:041016529|
01/87/050/01245/AM 19/ :04724/040/00232/AM 19/ 07.03.2019

Decision : The conunittee noted that a DL was issucd 10 firm on 05.08.2019, which was foliowed
by a reminder on  11.12.2019. However, firm has not replied 1o the DE. Therefore, committec
decided lo reject the case

Casc No.:24/1/87- Party Name: CEAT L’l'Ll)“.; Meet No/Date:15/87- Status:

ALC1/2019 ALC1/2019 Approved
.. {08.01.2020

HQ File RLA File Lic.No/Datc:0310827631

:01/87/050/01254/AM 19/ :03/94/040/01006/AM 19/ i2.03.2019

Decision : Bascd on the technical comments of Department for Promotion of Industry and
Internal ‘I'rade furnished vide their communication No. P-47011/8/2020/-TSW dated 09.01.2020,
Commitice decided to ratifly license as under:

EXPORTITEM QUANITY IMPORT ITEM QUANITY
RLECOMMEDED FOR
100MT QF EXPORT

. L PRODUCT
‘I'ruck Bus Radial N v,
Tyres (Tube less) 5000MT Natural Rubber 38.59MT
Bromobutyl Rubber 237MT
Synthetic Rubber SBR -
1502 0.41M1
15 Synthetic Rubber SBR N
1723 0.09M1
Synthetic Rubber SSBR 0.01MT
Synthetic Rubber PBR 3.51MT
J
Nylon lyrt. Cord Fabric 0.23MT
- Dipped
Carbon Black 19.97M7T
Synthetic Resin 0.98M7T
Stearic Acid 0.89MT
Micro Crystalline Wax . 0.27MT
Rubber Chemicals - oy
Retarders 0-1TM1
Structel { 0.05MT
Silanc ' 0.38M1
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Sillica 3.19MT
Misc Chemicals 1.34M7T
Manbond 6\%0(3 D.07MT
Liquid Isop.rcnc Rubber .
Trdde Name: 1IR 5 0.03M1
Rubber Chemicals - -
Antioxidant 1.00M1
Rubbcr.(,hcm;cals - 0 48MT
Accelerators

Rubber process Qil 0.74MT

Bead wire

Net to net basis

Insoluble Sulphur LOSMT
i

Steel Tyre Cord 17.27MT

Zine Oxide 2.32MT

Note: There should be a value cap on rubber chemicals {Antioxidant, Accelerators and
Retarders} and Misc. Chemicals (S1. No. 9to 1}, 13 1o 18 and 25) as per general note §
of the Handbook of Procedure, Vol.IT

RA may take consequential action as per Policy / Procedures

Casc No.:25/1/87- Party Namec: ARVIND Mecet No/Date:15/87- Status;
ALC1/2019 LIMITED ALC1/2019 Deferred
(8.01.2020
HQ Yile RLA File - Lic.No/Datc:0810144762
16 01/87/050/01255/AM19/ 08/?4/040/00419//\M 9f 13.03. 20]9
])u,lbl()l’l : Ihc committee C(msldcrcd the case as per agenda and n()tLd that & DL was issued to
the firm . However, firm has not replied the DL Therefore, committee decided that a final reminder
to firm in this :‘cg,ard may be issued and deferred the case
[ [Case No.:45/2/87- Party Name: AAKASH Mccet No/Date: 15/87- - [Statuos:
ALC1/2019 POLYFILMS LIMITED ALC1/2019 Deferred
: 08.01.2020
17 [HQ File RLA File Lic.No/Date:5210043032
:01/787/050/00045/AM20/ :52/247040/00003/AM20/ 16.04.2019
Dceision : The committee considered the casc as per agenda and decided to defer the matter for
examination of the case by TEC{SK}
[ [Case No.:6/3/87-A1.C1/2019 [Party Name: ARMOR Mcet No/Dale:15/87- [Status:
' PLAST LIMITED ALC1/2019 Rejected
08.01.2020 '
o JHQ File RLA Yilc Lic.No/Datc:0710114801 '

:01/787/050/0005 1/AM20/ -

1:07/24/040/0001 2/ AM20/

24.04.2019

Decision
by a reminder on

decided to reject the case

11.12.2019. However,

: The committee noted that a D1 was issucd to firm en 09.10.2019, which was followed

firm has not replied 1o the L. Therefore, committee
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[ [Case No.:1 9/3/87- Party Namc: CINTURONES  |Mcet No/Date: 15/87- Status:
ALC1/2019 ALVI{INDIAY PVT.LTR.  [ALCL/2019 Deferred
08.01.2020
0[O File RIA File " [ic No/a1e:0510410399
:01/87/050/00064/AM20/ :05/23/040/00035/AM20/ i26.04.20!9

Decision

The commitice considered the casc as per apenda and noted that a DI, was issued to

the firm . However, firm has not replicd the DI Therefore, commmu: decided that a final reminder
to firm in this r(.gard may be issued and deferred the casc

Case No.:29/3/87- Party Name: INDUSTRIAL  IMect No/Datc:15/87- Status:

ALC1/2019 RUBBER COMPANY ALCH2019 Deferred
08.01.2020

HQ File RI.A File Lic.No/Matc:0410165547

:01/87/050/00074/AM20/ :04/24/040/00008/AM20/ 02.05.2019

Decision :
the firm by DPIT.

The Committce considered the casc as per agenda and noted that a DI. was issucd to
Thercfore, commiftce decided to defer the matter. In the DL the following
information have been sought:

20 .
(iy Unit of measurement indicated apainst import itemy is Unvulcanised Rubberised fabric
compound 25000 number which is not correct. therefore 1o indicate correct unit of measurcment.
(i1} As you indicated 70% is of imporicd item in the export ifem and claimed wastage of 5% which
comes 1o 29, 400 kg (28,000:1400). Therefore, 1o give correct calculation for requirement of raw
material.
(iii) Production of cxport product viz-a-viz consumption of import items (both imported and
indigenous) for the last three years duly centified by Chartered Accountant,

[ Casc Nn.:ldl9:’8|7— Party Name: REICHHOLD  JMcet No/Date:15/87- Status;
ALC1/2019 INDIA PRIVATE LIMITED |ALC1/2019 Deferred

08.01.2020

.y HQ File RI.A File Lic.No/ate:3110067501
:01/87/050/00293/AM20/ :31/83/040/00070/AM20/ 14.08.2019
Decision : The committee considered the casce as per agenda and noted that a DE was issued 1o
the firm . Howevér, firm has not replicd the DL Therefore, committce decided that a final reminder
to firm in this regard may be issucd and deferred the case.

" [Case No.:15/9/47- Party Name: REICHHOLD  [Mcei No/Date:15/87-  [Status:
ALCI1/2019 INDIA PRIVATE LIMITED |ALC1/2019 Deferred

08.01.2020

HQ File RLA File Lic.No/Date:3110067502

22 1.01/87/050/00294/AM20/ :31/83/040/00069/AM20/ 14.08.2019
Decision @ The eommittee considered the case as per agenda and noted that a DL was issued 1o
the firm . However, firm has not replicd the DI Therefore, committee decided that a final reminder
to firm in this regard may be issucd and deferred the case,

[ [Case Na.:18/9/87- Party Namc: KINGSPAN  [Mecct No/Date: 15/87-  |Status:
ALC1/2019 INSULATION PVT.LTD., |ALC1/2019 Deferred

23 08.01.2020
HQ File RLA Filc Lic.No/Date:3110067505
:01/87/050/0029 7/ AM20/ :31/83/040/00075/AM20/ 16.08.2019

19
R AT % KUMAR
TG HEAAE 7 AvoaeT
Sy LTIy ﬂ'aﬁ%*'nmmerr
ug o e -
Ministry of Commercd & indusiny
TmT WEE, "9 T

Udyog shawan, Now Daihi



Decision @ The committee considered the case as per agenda and decided to defer the matter for
cxamination of the casc by TEC{SK}

24

Casc N0.:20/9/87- Parly Name: NANOFIL Mecet No/Date:15/87- '|Status:

ALCL/2019 TECHNOLOGIES ALC1/2019 Deferred
. PRIVATE LIMITED 08.01.2020

HQ File IRLA File Lic.No/Datc:6110001613

0]/87/050/00299/AM?0/ :61 /?4/040/00006,’/\ M20/ 19.08.2019

I)LCISl(m ¢ The commitlee L()nmdur,d thc casc as per agenda dlld noted that firm was asked for
hard copy of the dppllcallon IHowever, same has not been received. Therefore, committee decided
to remind the firm and deferred the casc.

25

Case No.:24/9/87- Parly Name: MOTHERSON [Mcet No/Date:15/87-  |Status:

ALC1/2019 SUMI SYSTEMS LIMITED ALC1/2019 Approved
: 08.01.2020

HQ File ' RILA File Lic.No/Date:0510411568

O1/87/050/0030FAM20/  HOS/24/040/00266/AM20/  120.08.2019

Decision @ Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication No, P-47011/2/2019/-TSW dated  09.01.2020,
Committee decided to ratify license as under: ‘

EXPORT ITIEM QUANITY IMPORT ITEM QUANITY

1. Automotive Rubber.

Parts - For Motor
Vchicle {Article No. 150000.0G0Number CARBON BLACK 83493 5Kg

J (
6852465-01) N339

2. Automotive Rubber

Parts - For Motor TIECHNICAL
Vchicle (Article No. 405000.000 Number | SPECIFIED  RUBBER 63121Kg
6860787-01) SMR CV 60

3. Automotive Rubber
Parts - For Molor

Vehicle (Article No. 420000.000 Number
6860788-01)

4.Automotive’ Rubber
Parts - For Motor

Vchicle (Article No. 375000.000 Number
6871665-02) .

5. Autemotive Rubber
Parts - For Motor
Vcehicle (Article No.
6875113-01)

6. Automotive Rubber
Parts - For Motor
Vehicle (Article No. 45000.000 Number
6852467-01) '

A88000.000 Numbcer

7.Automotive Rubber
Parts - For Motor 45000.000 Number

Vchicle (Article No.
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6860789-02)

8. Automotive Rubber
Parts - For Motor

Vehicle (Article No. 15000.000 Number
6885030-01)

9.Automotive Rubber
Parts - For Moior

Vchicle {Article No. 15000.000 Number
6852223-04)

10. Automotive
Rubber Parts - For
Motor Vchicle
{Articlc No. 6880421-
02)

24000.000 Number

RA may take conscquential action as per Policy / Procedures

26

Case No.:28/9/87- Party Name: MALAYA Mecet No/Datc: 15/87- Status:

ALC1/2019 RUB-TECH INDUSTRIES  IALC1/2019 Deferred
08.01.2020

HQ File RI.A File Lic.No/Matc: 1010060249

:01/87/050/00307/AM20/ :10/24/040/0004 1 /AM20/ 20.08.2019

Decision @ The Committee considered the case as per agenda and decided issue deficiency letter
1o the authorization holder for submission of the following information and deferred the casc:-

a) Manufacturing Process indicating stage wisc wastage of imported and indigenous raw material
indicating grading/purity of both import and cxport item

b) Complete calculation of requirement of imported and indigenous raw inaterials for ihe
manufacture of export product

¢} Production of export product vis-a-vis consumption of raw maicrials duly cerlificd by Charered
Accountant for the last three years,

27

Case No.:25/9/87- Party Namc: TIME [Mect No/Datc:15/87-  (Status: |

ALC1/2019 TECHNOPLAST LD, ALCIR019 Deferred |
08.01.2020 -

HQ File : RIA File Lic.No/Datc:03 10831120

01/87/050/00304/AM20/  |:03/95/040/00486/AM20/  |21.08.2019

IDecision : The commitice considered the casc as per agenda and noted that a DI was issued to

the firm . However, firm has not replicd the DI, Therefore, commitice deeided that a final reminder
to firm in this regard may be issucd and deferred the case. .

28

Casc N0.:29/9/87- Party Name: SUNLEX Mcet No/Date: 15/87- Status:

ALC1/2019 FABRICS PVT. 11D, ALCI2019 Deferred
08.01.2020

HQ File RIA File Lic. No/Datc:24 10042839

:01/87/050/00308/AM20/ :24724/040/00024/AM20/ 21082019

Decision : The commitice considered the case as per agenda and noted that a DL was issucd to
the firm . However, firm has not replicd the D1. Therelore, commitice decided that a final reminder

to [irm in this repard may be issucd and deferred the case.
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Case No.:32/9/87- Party Name: NAVRATAN  [Mcct No/Date:15/87- Status:

ALC1/2019 SPECIALTY CHEMICALS |ALC122019 Deferred
LLP 08.01.2020

HQ File RLA File Fic.No/Datc:0810146033

:01/87/050/003 1 t/AM20/ :08724/040/0008 5/AM20/ 22.08.2019

Decision @ The commitiee considered the case as per agenda and noted that a DL was issucd to
the firm . However, firm has not replied the DI Therefore, commitice decided that a final reminder
to firm in this regard may be issucd and deferred the casc.

30

Case No.:34/9/87- Party Name: MINDA TG Meccet No/Date:15/87- Status!

ALC1/2019 RUBBER PRIVATE ALC12019 Deferred
LIMITED 08.01.2020

HQ File RLA File i.ic.No/Date:0510411616

:01/87/050/00313/AM20/ :05/24/040/00301/AM20/ 23.08.2019

Decision : The Committce considered the case as per agenda and decided issue deficiency letter
to the authorization holder for submission of the following information and deferred the casc:-

a) Composition of cxport product indicating import content of cach raw material in it
b) Generic name of ITmport liem No. 4, § & 6 and also mcaning of captive consumption

c) Complcic calculation of requiremcent of cach raw material both imported and indigenous lor
manufacturc of cxport product giving justification of higher wastage of 30% for chemicals

d) Production of the export product with corresponding consumption of all the raw maicrials duly
certificd by Chartered Accountant for the last threc years.

3

Casc No.:38/9/87- Party Name: NITREX Meet No/Date:15/87- Status:

ALC1/.2019 CHEMICALS INDIA ALCL/2019 Deferred
LIMITED ) (08.01.2020

HQ File RIA File Lic.No/Mate:5210043160

:01/87/050/0031 7T/AM20/ :52/24/040/00028/AM20/ 27.08.2019

Decision @ The committee considered the casc as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been received. Therefore, commitice decided
1o remind the firm and deferred ihe casc.

32

Case No.:39/9/87- Vl’any Name: NI'TREX ’Mcct No/Date:15/87- Status:

ALC1/2019 CHEMICALS INDIA I/\I.‘C].r‘?‘()l‘) Deferred
LIMITED 108.01.2020

HQ File ill./\ File iLic.No/Date: 5210043163

:01/87/050/003 1 8/AM20/ :52/24/040/00029/A M20/ I28.0S.201 9

Pecision : The committee considered the case as per agenda and noied that finn was asked for
hard copy of the application. However, samce has not been reccived. Therefore, commilice decided
1o remind the firm and deferred the case.

33

Case No.:4/12/87- Party Name: ALLIANCE Mecet No/Date:15/87- Status:

ALCI1/2019 POLYSACKS PVT.LID.  JALCIR2019 Approved
) 08.01.2020

HQ File RLA File Lic.No/MDatc:1310049421

:01/87/050/00403/AM20/ 1372404000016 7/ AM20/ 15.10.2019
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Decision :

Basced on the examination of the case of firm by Technical Expert (Consuitant {SK})

in File No. 01/87/050/00403/AM?20, the Cominitice decided o raiify the license as under:-

WITH PAPER INNER
LINER

EXPORT ITEM QUANITY IMPORT I'TEM QUANITY
2PLY PP
LAMINATED BLOCK .

g HO30 SG RAFFIA AT
BOTTOM BAGS 1000000Number | GRADIE PP LIOMT/MT  content

GRANULES

in lixport Product

H350 FG
LAMINATION
GRADE PP
GRANULES

LOSMT/MT content
in Export Product

L.DPE

LAMINATION LOSMTAMT content
GRADI in lixport Praduct
GRANULES

HOT MELT LOSMT/MT content
(GLUE) in Export Product

BROWN PAPIIR
(UNBLEACHED
SACK PAPER)

{OF RELEVANT

LOSMT/MT content
in Export Product

GSM)

RA may take conscquential action as per Policy / Procedures

Case No.:3/12/87- Parly Name: MULTIBASE  [Mcct No/Date:15/87- Status:

ALC1/2019 INDIA LIMITED ALCI2019 Deferred
108.01.2020 |

HQ File RLA File Lic.No/Datc:03 1083224 |

:01/87/050/00402/AM20/

:03/95/040/007 1 1/AM20/

16.10.2019

Decision :

The Comimitice considered the casc as per agenda and decided to issuc deficiency

letter to the authorization holder {or submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, percentage composition (by weight) of the products to be

cxporicd,

b) Detailed manufacturing process along with technical justification for wastages claimed at cach

34 Hetter to the authorization holder for submission of the following information and deferred the casc:-
a) Net weight of Export |
b} Exact Grade of Import Item No.1 to be imported !
¢) Details of indigenous inputs with their quantity

 [Case No.:5n12/87- Party Name: RAPID Mcet NofDate:15/87- Stafus;
ALC1/2019 ENGINEERING COMPANY |ALCH2019 Deferred

PRIVATE LIMITED 08.01.2020

HQ File, RLA File Lic.No/Date:0510412159
01/87/050/00404/AM20/ :05/24/040/00393/AM20/ 17.10.2019

35 iDecision : The Commitice considered the casc as per agenda and decided to issuc deficicncy
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stagc and cach of the materials required in the manulacturing process.
¢) Chentical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. H not the technical justification
for its non-use may be furnished. If the scrap is being sold, the sale valuc/commercial value may be
indicated. '

¢} Material balance indicating calculative statement of the requirement of cach of item for
manufacture of cach of expert product

f) Fabric of Import ltem No.8 in manufacturing

g) Details of indigenous inputs with their quantity

36

Case No.:8/12/87- Party Name: MOTHERSON [Meet No/Date:15/87- Status:

ALC1/2019 SUMI SYSTEMS.” ALCILR2019 Approved
LIMITED 08.01.2020

HQ File RILA File Lic.No/Date:0510412180

0 1/87/050/00407 AM20/ :05/24/040/00405/AM20/ 18.10.2019

Decision : Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their conumunication No. P-47011/343/2019/-TSW dated 17.12.2019,

Comumnittee decided to ratify license as under:

EXPORT ITEM

QUANITY

IMPORT ITEM

TOUANITY

1.Automotive
Rubber Parts - For
Motor Vchicle
{Article No.
6852465-01)

1500G00.000Number

CARBON BLACK N339

B3493.5Kg

2.Automotive
Rubber Parts - For
Motor Vehicle
{Article No.
6860787-01)

105000.000 Number

STANDARD
MALAYSIA
CvV60

RUBBER

63121Kg

3. Automotive
Rubber Parts - For
Motor Vehicle
{Article No.
H860788-{1)

420000.000 Number

4.Automotive
Rubher Parts - For
Motor Vchicle
(Asticle No.
6871665-02)

375000.000 Number

5.Aufomotive

Rubber Parts - For

Motor Vehicle 488000.000 Number
(Article No.
6875113-01)

6. Automotive
Rubber Parts - For
Motor Vchicle

45000.000 Numbecr
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(Article No.
6852467-01)

T.Automotive

Rubber Parts - For
Motor Vehicle *
(Article No. 45000.000 Number

6860789-02)

8. Automotive
Rubber Parts - For
Motor Vchicle
(Article No,
6885030-01)

15000.00¢ Number

9, Automotive
Rubber Parts - For
Motor Vchicle
(Article No.
0852223-04)

15000.000 Number | -,

10. Automotive
Rubber Parts - For

Motor Vehicle 24000.000 Number

(Article No.
6880421-02)
RA may take conscquential action as per Policy / Procedures
[ [Case No.:9/12/87- Party Name: SHYAMALL  [Meet No/Date:15/87-  [Status:
ALC1/2019 EXPORT, ALC1/2019 Approved
108.01.2020

HQ File RI.A TFile ‘ Lic.No/Date:0410166176
:01/87/050/00408/AM20/ :04/24/040/001 1 7/AM20/ 18.10.2019

Decision : Based on the examination of the case of firm by Technical Expert (Consuitant {SK 1)
in File No. 01/87/050/004408/AM20, the Committee decided to ratify the license as under:-

37
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
TABLE MAT 38 CM
PP-PLASTIC WITH POLYPROPYLIINIE 101K ,/k , tent |
ASSORTED COLORS A775Kg | TAPE WITH Exnor oot
(63667 PCS) ASSORTED COLORS | XPort Frodue
RA may take consequential action as per Policy / Procedures
[ [Case No.:10/12/87- Party Name: INDICA Meet No/Date: 15/87- Status:
ALC1/2019 CONVEYORS LIMITED ALC1/2019 Deferred -
08.01.2020
38 [HQ File RLA File Lic.No/Date:3010104856
:01/87/050/00409/AM20/ :30/24/040/00079/AM20/ 21.102019

Decision : The committce considered the casc as per agenda and decided to defer the matter for

cxamination of the case by TEC{SK}

[ﬁlCasc No.:11/12/87- l}’art}' Name: GENAU

{Mcet No/Datc:15/87-

Status:
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ALC1/2019 MANUFACTURING ALCI/2019 Deferred
COMPANY LLP 08.01.2020

HQ File RLA File Lic.No/Datc:0510412207

:01/87/050/00410/AM20/ :05/23/040/0028 1/AM20/ 21.19.2019

Decision :

The committee considered the case as per agenda and noted that firm was asked for
hard copy of the application. Howcver, same has not been received. Therefore, commitice decided

to remind the firtm and deferred the case,

" [Case No.:12/12/87- Party Name: ORSON l I‘VILLl No/Date:15/87- Status:
ALC1/2019 CHEMICALS IALCL2019 Deferred
. 108.01.2020
40 HQ Tile RLA File !T e No/Date:0310832348
TG 1/8F/050/004 1 1/ AM20/ :03/95/G40/C0706/AM20/ [22.10.2019
Decision : The committec considered the case as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been received. Therefore, commitiee decided
to remind the firm and deferred the case.
[ [case No.:13/12/87- Party Name:MALAY A Mect No/Date:15/87- Status: !
ALC1/2019 RUB-TECH INDUSTRIES  jALC1/2019 Deferred
| 08.01.2020
4 HQ File RIA File Lic.No/Date: 1010060309
L1:01/87/050/00412/AM20/ :10/24/040/00060/AM20/ 22.10.2019
Decision : The committee considered the casc as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been received. Therefore, commitice decided
to remind the firm and deferred the case. )
 |Case No.:17/12/87- Party Name: FLASTOMER Mect No/Date:15/87-  [Status: |
ALC1/2019 INDIA ALCI/2019 Deferred
MEG.CO(PROPATULJ 08.01.2020 t
SHAH) i
42 {HQ File RLA File [I ic.No/Date:3110067579 | :
0]/87/050/00416//\1\/120/ :31/83/040/00097/AM20/ [23.10.2019 :
DCCISI()H : The committec consxdcrc,d the casc as per agenda and noted that firm was asked for'
hard copy of the application. However, same has not been reccived. Thercfore, committec dccxdcdt
to remind the firm and deferred the case, ]
| [Case No.: 18/12/87- Party Name: CREST Mecl No/Date: 15/87- Status: '
ALC1/2G19 COMPOSITES & ALC1/2019 Approved
PLASTICS PVT. 11D, (8.01.2020 !
HQ File RILA File Lic.No/Date:0810146433 ;
:01/87/050/0041 7/ AM20/ :08/24/040/00232/ AM20/ 24.10.2019 . ;
Decision : Based on the cxamination of the case of firm by Technical Expert (Consultant
43 [{DNM}) in File No. 01/87/050/00417/AM?20, the Committce decided to adopt following norms:- !

EXPORTITEM | QUANITY |~ IMPORT [TEM_ QUANITY |
UNSATURATED |
POLYESTER RESIN [Kg | MONO PROPYLENE GLYCOL 0.0521Kg | |

‘ — |
DI ETHYLLENE GLYCOL 0.1816Kg | !
1
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MONQ ETHYLENE GLYCOL., 0.02105 Kp
MP DIOL GLYCOL.
(2 METHYL.-1,3-PROPANEDIOL) 0.06167Kg
PITTHALIC ANHYDRIDE 0.0200Kg
TEREPHTHALIC ACID 0.1825Kg
MALEIC ANHYDRIDE 0.1991Kg
RA may take consequential action as per Policy / Procedures
- Case No.:22/12/87- Party Name: GRINDWELL  |Mcct NofDate:15/87- Status:;
ALCI1/2019 NORTONLTD ALC1/2019 Deferred
: 08.01.2020
HQ File ' RLA File Lic.No/Date:0310832447-
:01/87/050/0042 1/ AM20/ :03/94/040/0058 1/AM 20/ 25.10.2019
Decision : The Committee considered the casc as per agenda and decided {o issuc deficiency
» letter 10 the authorization holder for submission of the following information and deferred the casc:-
}
a) Net weight of ixport Product
b} Justification for 25% wastage indicating wastage at cach stage
¢} Cataloguc of Iinport licm
d} Details of indigenous inputs
[ Case No.:23/12/87- Party Name: ) Mcet No/Date: 15/87- Status:
ALC1/2019 GUARNIFLON INDIA ALCL/2019 Approved
PVT.LTD. 08.01.202¢
HQ File ' RLA Fiic Lic.No/Datc:0310832484
01/RT050/00422/AM20/ :03/94/040/00593/AM20/  {25.10.2019
Decision @ Based on the technical comments of Department for Promotion of Industry and
Internal Trade furnished vide their communication No. P-47011/343/2019/-TSW dated 17.12.2019,
Committee decided o ratify licensc as under:
45 EXPORTITEM | QUANITY | IMPORT ITEM | QUANITY
PTFLE Glass Filled Extruded
Rods 39169090, PIFL Giass
Filled Skived or Molded PTE Giass Filled
Shects 39209949,  PTFII | 9615.000 | Powder 1in0|4:(%{r }fE content
Skived  Tapc 39209999 Raw Material Xp
Poly Tetra Fluoro Ethylenc
Glass Filled Producis
RA may take consequential action as per Policy / Procedures
[ Icase No.3a/12/87- Party Name: MANALL Mect No/Date: 15/87-  [Status:
ALCI1/2019 PETROCHIEMICALS ALCI2009 Deferred
46 LIMITED 08.01.2020
HQ File RLA File EI..ic,z\"o/Datc:M|0166230
:01/87/050/00433/AM20/ :04724/040/001A2/AM LT 131.10.2019
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Decision : The committee considered the case as per agenda and noted that firm was asked for
hard copy of the application. Howevér, same Has not been rceeived. Therefore, commitice decided:
to remind the firm and deferred the case:

Case No.:38/12/87-
ALC1/2019

IIQ File
01/87/050/00437//\\/[?0/

1:05/23/040/00298/AM20/

Party Name: CLEENA

[Meet No/Date: 15/87-

Status:
Deferred

INDUSTRIES PRIVATE  [ALC1/2019
LIMITED ' 08.01.2020
REAF

[31. 10.2019

MLic.No/Date:05104123 14

47

Decision :

The C‘ommntcc considercd the case as per a5c11da and decided to issue deficiency

letter 1o the authorization holder for submission of the following information and deferred the casc:-

a) Percentage net content of Polyester Warp Knitted Fabric in Export

h) Wastage at cach stage of manufacturing and justification for 10% wastage asked for

48

Meet NoDate: 15/87-

:01/87/050/00439/AM20/

:03/94/040/00595/AM20/ 38

31.10.2019

Case No.:40/12/87- Party Name: Status:

ALCL/2019 INTERNATIONAL ALCIL/2019 Approved
CONVEYORS LIMITED 108.01.2020

HQ File RLA File Lic.No/Date:03108325

{SK}} in File No,
under:-

Decision : Based on the examination of the case of (irm by Techiical xpert (Consultant
O1/87/050/00439/AM20, the Commiflee decided to

ratify the license as

MM THX) [ WEIGHT NOT

YARN (1000 1)

LISS THAN
Kg/Sq.meter}

18.581

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
PVC SOLID WOVEN FIRE
RESISTANT ANTISTATIC
CONVEYOR BELTING PR,
. . i POLYESTER .
VPl } K p
I'YPE-10060 (1.5 MM X 1.5 50008q.meter | FILAMINT 1.05Kp/Kg content in

Fxport Product

PVC SOLID WOVEN
RESISTANT
CONVEYOR

MM THK) { WEIGHT
LSS THAN
Kg/Sq.meter}

ANTISTATIC
BELTING,
TYPLE-BOOG ( L5 MM X 1.5

FIRE

NYLON YARN

100008g.meter (1260 1)

NOT
15.820

1.05Kg/Kg content in
Iixport Product

70008q.meter PVC RESIN

1.05Kg/Kg content in -
Iixport Product

DT 3 }.] T+
S000Sq.meter PHOSPHATI

1.05Kg/Kg content iln

PLASTICIZLER lixport Product
FASTNIERS
WITH PIN Net to Net

RA may take eonsequential action as per Policy / Procedures

Case No. 41/12/87-

‘l?arty Name: RELICAB

'Mecet No/Date: 15/87-

Status:
Deferred

49 TALC1/2019 CABILL ALCI/2019
MANUFACTURING 08.01 .2020_
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| [LIMITED

HQ Filc RLA File
:01/87/050/00440/AM20/ :03/95/040/00751/AM20/

l !

[Lic.No/Datc:0310832552
l01.11.2019

Decision : The conunitice considered the case a$ per agenda and noted that firm was asked for
hard copy of the applicalio:s. Hoewever, same has not been received. Therefore, committee decided
to remind the firm and deferred the case.

50

Casc No.:45/12/87- Party Name: NITREX !Mcct NofDate:15/87- Status:

ALC1/2019 CHEMICALS INDIA ALCH2019 Deferred
LIMITED i08.01.2020

HQ File RLA File i.ic.No/MDate:5210043221

:01/87/050/00444/AM20/ :52124f040/00038/AM20/ |04 11.2019

Decision : The committce considered the case as per apenda and noted that firm was asked for
hard copy of the application. However, same has not been received. Therefore, committee decided
to remind the firm and deferred the case.

™ [Casc No.:46/12/87- " [Party Name: NITREX Meel No/Date: 15/87-  {Status:
ALCI1/2019 CHEMICAILS INDIA ALCI2019 Deferred
LIMITED 08.01.2020
HQ File RLA Filc Lic.No/Matc:5210043222
31 1.01/87/050/00445/AM20/ :52/24/040/00037/AM20/ 04.11.2019
Decision @ The committee considered the case as per agenda and noted that firm was asked for
hard copy of the application. However, same has nol been received. Therefore, committec decided !
to remind the firm and deferred the case, ’
[ [Case No.:42/12/87- Party Name: PIONEER Meet NofDate: 15/87- Status: [
ALC12019 POLYLEATHERS ALCH2019 Deferred |
EIMITED {08.01.2020 ,
HQ File RLA File (Lic.NofDate:0510412360 '
:01/87/050/0044 1/ AM20/ :05/24/040/004 5 1/ AM20/ |05 i1.2019 !
Decision : The Committee considered the casc as per agenda and decided to issue dcﬁcmncy‘
52 |leticr to the auihorization holder for submission of the following information and deferred the case:-
a) GSM of Import Itein No.7
b) Bifurcation of lixport in terms of cach GSM II
¢) Percentage net content of fabric in cach of export. I
. !
d) Wastage at cach stage of manufacturing |
[ [Case No.:a3/12/87- Party Name: EDATHALA Meet NoMate:15/87- Status: !
ALC1/2019 POLYMERS PVT.L'ID ALC1/2019 Deferred I
i08.01.2020
HQ Filc RLA File [I'E.'.\Tc?nnmc: 1010060318
01/87/050/00442/AM20/ 1024104000006 7/A M2/ 105.11.2019
5y ——— . :

Decision @ The Commitice considercd the casc as per agenda and decided (o issue deficicncy
letter {0 the authorization holder for submission of the following information and deferred the casc:-

a) Indicaic grading/purity of TSNR (o be cxported and also purity of TSR 50 and Nalural Rubbcr
RSS-V ribbed smoked shect
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by Complete calculation for the requirement of raw maicrials for the manufacure of cxport preduct
indicating nct conlent and wastage of raw materials

¢) Production of cxporl product viz-a-vis consumption of all the raw materials {both imporled and
indigenous} for the last three years duly certified by Chartered Accountant

54

Case N0.:44/12/87- Party Namc: PIONEER Mecct NofMate:15/87- Status:

ALC1/2019 POLYLEATHERS ALC1/2019 Deferred
 LIMITED 08.01.2020

HQ File o RLA Filc Lic.No/Matc:0510412374

01/87/0S0/00443/AM20/  |:05/24/040/00453/AM20/  [05.11.2019

Decision @ The Commitice considered the case as per agenda and decided issue deficiency letter
{o the authorization holder for submission of the following information and deferred the casc:-

a) GSM of Import Item No.7
b) Bifurcation of Explort in terms of cach GS8M
c) Percentage net comtent of fabric in cach of export.

d) Wastage at cach stage of manufacturing

Casce No.:47/12/87- Parly Name: VINYL TUBES Mcet No/Dale: 1 5/87- Status:

ALC1/2019 PVT.LTD., ALCI1/2019 Approved
08.01.2020

HQ File RLA File : iic.No/Date:0510412419

:01/87/050/00446/AM20/ :05/24/040/00362/AM20/ 07.11.2019

Decision : Based on the cxamination of the case of firm by Tcchnical Expert {Consultant {SK})
in File No. 01/87/050/00446/AM?20, the Commiitee decided 1o ratify the license as under:-

55 EXPORT ITEM QUANITY IMPORT ITEM QUANITY
POWIIR 1LOCK Ao S )
PROWELL PIPEES 800000Kg | PVC RISIN 829600Kg

. STABILIZER 19520Kg
IMPACT MODIFIER 19520K g
PROCESSING AID 7664 8Ky
TITANINUGM DIOXIDE 1412Kg
CALCIUM CARBONATE 2094.4Kg
RA may take conscquential action as per Policy / Procedures
[ Case No.:48/12/87- Party Name: MACRO Mcet No/Date:15/87- Status:
ALC1/2019 POLYMERS P. LTD. ALCL/2019 Approved
08.01.2020
HQ File RLA File Lic.No/Matc:0810146520
56 :01/87/050/00447/AM20/ :08/247040/00252/AM20/ 08.11.2019

Decision : Bascd on thc cxamination of the case of finm by Technical Expert {(Consultant
{DNMY in File No. 01/87/050/00447/AM20, the Committce decided to adopt following norms:-

EXPORT ITEM QUANITY TMPORT ITEM QUANITY
POLYAMIDE - 115 _(_ 1Kg_| Dimer Acid 0.670Kg_
30
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RESIN CONTENT 100% )

Distilled Fatty Acid 0.160Kg

121 Lthylene Tetra Aminc 0.127Kg

Tetra Lithylene Pentamine

(TIEPA ) 0.140Kg
RA may take consequcntial action as per Policy / Procedures
B Case No.:50/12/87- Party Namc: MACRQ Meet No/Date:15/87- Status:
ALCI2019 POLYMERS P. 1.TD. ALCI/2019 Deferred
08.01.2020
HQ File RLA File Lic.No/Matc:0810146529
37 :01/87/050/00449/AM20/ :08/24/040/00210/AM 18/ 11.11.2019

Deciston @ The commitice considered the casc as per agenda and noted that firm was asked for
hard copy of the application. However, same has not been reccived. Therefore, committee decided
1o remind the firm and deferred the case.

Case No.:51/12/87- Party Name: MACRO Mcet No/Date: 15/87- Status:

ALC172019 POLYMERS P. LTD. ALCI1/2019 Deferred
08.01.2020

HQ File RI.A Filc Lic.No/Maic: 0810146530

:01/87/050/004350/AM20/ :08/24/040/00234/AM 18/ 11.11.2019

58

Decision : The Commitice considered the case as per agenda and decided (o issuc deficiency
letter 1o the authorization holder for submission of the following information and deferred the case:-

a) Technical deseriptions/specifications, percentage composition (by weight) of the products to be
cxported.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the matcrials required in the manufacturing proccess.

¢) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification
for its non-usc may be furnished. 1T the scrap is being sold, the sale value/commercial value may be
indicated.

c) Matcrial balance indicaling caleulative staiement of the requirement of cach of item for
manufacture of cach of export product

i Casc No.:52/12/87- Party Name: MACRQO Meet No/Dale:15/87- Status:
ALC12019 POLYMERS P.LTD. ALCIR2019 Appraoved
08.01.2020
HQ File Ri.A File Lic.No/Datc:0810146531
:01/87/050/00451/AM20/ :08/24/040/00334/AM 18/ 11.11.2019
59

Decision : Bascd on the examination of the case of firm by Technical Expert (Consultant
{IINM}) in File No. 01/87/050/00451/AM20, the Committce decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT 11T5M QUANITY
ALKYD ~ RESIN  §-5035 I
(G0H-2% RESIN 1Kg | DISTILLED FATTY ACID 0.245Kg
31
——_— ‘,/, J7 IUMAR

r"l:’i w1 T TEMIIOY, L
AN T 1r§rﬁﬁ"ﬂmfoer‘r

9
rﬁm?a gy -

erﬁsw of ngmmoma & !ndusiry
=T

waH,
Udycg Bhawan New Delhl .




60

CONTENT)

GLYCERIN 0.104Kg
PENTAERITHRITOL 0.06%4Kg
PHTHALIC ANITYDRIDE 0.227Kg
XYLENE 0.420Kg
RA may take conscqucnlml action as per I’nhcv / Procedures
Case Na.:54/12/87- Party Namc: GEIP EMcct No/Date:15/87- Status:
ALC1/2019 INDUSTRIES (INDIA) PVTIALCI/2019 . Deferred
LTD. j08.01.2020 '
HQ File RLA File T e NoMatc: 0310832734 [ o
:01/87/050/00453/AM20/ :03/94/040/00521/AM20/ |]3. 11.2019

Decision : The Committee considered the casc as per agenda and decided to issuc deficicney
letier to the authorization holder for submission of the following information and deferred the case:--

a) Tcchnical descriptions/specifications, pereentage composition (by weight) of the products to he
cxported.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

¢) Chemical name, Technical specifications of items propescd to be imported.

d) Whether the scrap gencrated in the process is being reused or not. ! not the technical justification
for its non-use may be furnished. If the scrap is being sold, the sale valuc/commercial valuc may he
indicated.

¢) Material balance indicating calculative statement of the requirement of cach of item for
manufacture of cach of export product

f) Manufacturing process indicating justification for waslage

16

[Case Na.:])'VIE’S'I} |Party Name: PLASMIX PVT [Mcet No/Date: 15/87- Status:

ALC1/2019 LTD ’ ALCI1/2019 Deferred
‘ [08.01.2020

HQ File RLA File |Lic No/Date:0710115789

:01/87/050/00495/AM20/ :07/24/040/00193/AM20/ [05.12.2019

Decision : The committec considered the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, committee decided to ebtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

62

Casc No.:2/15/87- Party Namc: ASHIRVAD Mcct No/Date:15/87- Status:

ALC1/2019 PIPES PVT LTD ALC1/2019 Deferred
08.01.2020

HQ File RIA File Lic.No/Mate:0710115800

G U/BT/050/00496/ AM20/ :07/24/040/00209/AM20/ 06.12.2019

Decision : The commitice considered the case as per agenda and noted that the Hard Copy of the
application haq not been reeeived. Therefore, commitiee decided to ()blam lhc same from firm as per

32
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foara 6 of Palicy Circular No 23/2015-20 dated 15.05.2019
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Case No.:3/15/87- - Party Name: CHIRIPAL {ml No/Datc: 1 5/87- Status:
ALC1/2019 POLY FILMS LTD. [/\I 12019 Deferred
j08.01.2020
63 HQ File RI.A File Lic.No/Date:0810146739
01/87/050/00497/}\1\/120/ :08/24/040/00286/AM20/ 11.12. 2019
DLUS!(IH The commlltcc con‘;ldcr(,d the casc as per agjcnda and notcd that the Hard Copy of the
application has not been reccived. Therefore, committee decided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
[ [Case No.:4s1587- Party Name: ZIENITH Mcct No/Date: 15/87-  [Status:
ALC1/2019 INDUSTRIAL RUBBER ALC12019 Deferred
PRODUCTS PVT. LD 08.01.2020
o HQ File RLA File I.ic No/Datc:0310833377
:01/87/050/00498/AM20/ :03/95/040/00890/AM20/ 12.12.2019
Decision : The commitice considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 of Pelicy Circular \T() 23/2015-20 ddILd 15.05.2019
o Case No.:5/15/87- Party Name: RELIANCE ]Mcct No/Date:15/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
108.01.2020
65 HQ File RLA File Lic.No/Datc:0310833382
:01/87/050/00499/AM20/ :03/95/040/00869/AM20/ 112.12.2019
Decision : T h(, comlmllcc considered the case as per agenda and decided to defer the matter
" [Case No.:6/15/87- Party Name: RELIANCE Mecet No/Date:15/87- Status:
ALC12019 | INDUSTRIES LIMITED ALC1/2019 Deferred
08.01.2020
66 111Q ¥ile RLAFile LicNoDae:0310833383[
:01/87/050/00500/AM20/ :03/95/040/00769/AM20/ 12.12.2019
Decision : The committee considered the case as per agenda and decided to defer the matter %
| [case No.7115/87- Party Name: RELIANCE  Mcet No/Date: 15/87-  [Status:
ALC1/2019 INDUSTRIES LIMITIED ALC1/2019 Deferred
] (08.01.2020
67 HQ Tile IRLA ¥ile Tic No/Datc:0310833413 |
:01/87/050/00501/AM20/ :03/95/040/G08 73/ AM20/ 113.12.2019 |
Decision @ The committee considered the case as per agenda and decided to defer the matter
N Casc No.:8/15/87- Party Namc; FISHFA Meet No/Date:15/87- Status:
ALC1/2019 RUBBIRS LIMITED ]ALC 1/2G:19 Deferred
i08.01.2020
HQ File RLA File Lic.No/Date:2410042949
68 /87/050/00502/1\\420/ ?4/24/040/00040/AM?0/ 12.12.2019
Decision : Ihe committce con51dcrcd ?.hf.. casc as per agenda and noted that the Hard Copy ol"thc
application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 of Policy Circular No 23/?0]5 20 dal:,d 15.05.201 9 ]
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Decision : The commitice considercd the case as per agenda and decided to defer the matter

70

Casc No.:9/15/87- Parly Name: RELIANCE [Mect No/Date:15/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCI12019 Deferred
108.01.2020

HQ File RLA File \Lic.No/Matc:0310833438

:01/87/050/00503/AM20/ :03/95/040/00884/ AM20/ 16.12.2019

:01/87/050/00504/ AM20/

:03/95/040/00885/AM20/

Case Nn.:lﬂ/l;/é:l; Party Name: RELIANCE Meet No/Date:15/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCI1/2019 Deferred -
08.01.2020

HQ File RLAFile  [Lic.NoDatc:0310833439|

16.12.2019

Il)ccisi()n : The committec considered the case as per agenda and decided 1o defer the matter

Case No.:11/15/87- Party Name; MG Mecet No/Date:15/87- Status:
ALC1/2019 POLYPLAST INDUSTRIES [ALC1/2019 Deferred
[PRIVATE LIMITED 08.01.2020
1 THQ File T RLAFE Lic.No/Date:0510412937|
T4 |.01/87/050/00505/AM20/ :05/24/040/00503/AM20/ 17.12.2019
Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
N Casc No.:12/15/87- Party Name; RELIANCE Meet No/Date: 15/87- Status: B
ALC1/2019 INDUSTRILES LIMITED ALC1/2019 Deferred
08.01.2020
2 HQ File RLA File Lic.No/Date:03 10833492
:01/87/050/00506/AM20/ :03/95/040/00858/AM20/ 18.12.2019
Decision : The commitice considered the casc as per agenda and decided to defer the matter J
[ [Case No.:13/15/87- -Parly Name: RELIANCE Mect No/Datc: 15/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
08.01.2020
& HQ File RLA File - Lic No/Date:0310833530
:01/87/050/00507/AM 20/ 1:03/95/040G/00509/AM20/ 18.12.2019
Decision : The commitice considered the casc as per agenda and decided to defer the matter
[ [Case No.:14/15/87- Party Name: SYNTHETIC  [Meet No/Datc: 15/87-  [Status:
ALC1/2019 PACKIRS P LTD ALCL1/2019 Deferred
' 08.01.2020
HQ File TIRLATile Lic.No/Date:0710115882
THL01/87/050/00508/AM20/  [:07/24/040/00222/AM20/  19.12.2019

Decision

: The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as per
para 6 of Policy Circular N0.23/2015-20 dated 15.05.2019

3

|Casc No.:15/15/87-

[Party Namc: 1DSM INDIA

[Mcct No/Date:15/87- [Status:
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ALC1/2019 PVT.LTD ALC1/2019 ‘|Deferred -
. 08.01.2020

HQ File RILA File Lic.No/Date:3110067633

:01/87/050/00509/AM20/ 31/83/040/00127/AM20/ 20.12.2019

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided 1o obtain the same from firm as per

para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Mecting ended with a vote of thanks to the Chair.
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